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Science Service is under Government’s
consideration; and

(b) whether Government have re-
ceived any suggestiong from the
scientists in this connection?]
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t[Tue MINISTER or STATE IN THE
‘MINISTRY or HOME AFFAIRS (SHRI
B. N. DaTar): (a) and (b) No.]
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Surr B. N, DATAR: What the hon.
Member means appears, I believe, to
be the Scientific Civil Service and not
the Indian Science Service This ques-
tion was considered incidentally by
the Second Pay Commission and they
pointed out that it was not possible
to have a common Sservice though uni-
formity of pay and other things might
be introduced.
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Surr B. N. DATAR: I am not aware
of these exact details but Government
are not in favour of either Indian
Science Service or Indian Scientific
Civil Service.

4[ 1 English translation.
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Surt B, N, DATAR: Government
have come to this decision after con-
sidering all the matters.

Dr. R. B. GOUR: In view of the
fact that the Pay Commission hassug-
gested that even if the creation of an
All India Scientific Civil Service may
not be advisable, uniform pay scales,
uniform service conditions, etc., have
got to be introduced have the Gov-
ernment considered the feasibility of
this suggestion?

Surr B. N. DATAR: Government
are considering that question. The
proposals made by the Central Pay
Commission regarding uniformity in
the rules, remuneration, prospects and
conditiong of service, etc., are being
considered by the Government.

Dr. R. B. GOUR: How long will
it take for Government to come to &
decision in this matter?

Surr B. N. DATAR: As early as
possible,

ow gl § wiwa ¥ fawg A [
# fag faysh fred w1 W & fireen-
¢t ® wrE

*95 3, S WIGR AW AR ¢
T [EHW WA AZ AN R FA
= fF

(%) 70 ¥ F1 59 AR F wE
foreraa faet 2 f fadesit fmml F
T ¥ freeme & et an wfasst-
qFi # TR §% 4 fF o gamEt §
I & AaEeTEy F0g # A T

(@) v G F1 AW 39 e

T\ % s dfemr Aomtwe fafeas



B LAY

waIfewEA ¥ o dFeh o) WAy
iy & 99 IHReT I AT § ST g |
I X 99 & fawm g A

() aER 3T O 41 &

T @ g7

T[FOREIGN MIssION’s DIRECTIVE TO
CHURCHES IN INDIA TO VOTE AGAINST
CONGRESS IN THE GENERAL
ELECTIONS

*162. Surr B. N. BHARGAVA: Will
the Minister of Home AFFAIRs Dbe
pleased to state:

(a) whether he has received any
complaint to the effect that foreign
missions had directed the heads or
founders of the churches in India that
the persons professing their faith
should not vote for the Congress in
the General Elections;

(b) whether Government’s atten-
tion hgg been drawn to the statement
made recently to the press in thig con-
nection by Shri Fateh Massih, General
Secretary, All India Nationalist
Christians’ Association; and

(¢) what action Government pro-
pose to take in this connection?}
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+[Tae MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (Smamr
B. N, Datar): (a) No.

+[ 1 English translation.
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(b) Government have seen the re-
porty which appeared in the press of
the statement referred to, as also of
another statement subsequently issued
by certain leaders of the Church in
Andhra Pradesh describing the alle-
gations contained in Shri Fateh
Massih’s statement as false.

(c) Does not arise in view of the
reply to part (a).]
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Surr B. N. DATAR: Sir, the Prime
Minister’s statement is not before me
but, if I remember aright, he stated
that so far ag church dignitaries were
concerned, they should not make state~
ments with regard to elections.

Sur1 A. C. GILBERT: May I know
if the Government has made any en-
quiries to find w4y, if this Association
exists at all?

Sur1 B. N. DATAR: It 13 not
necessary to make any enquiries
because the whole position is very
clear,

SHrr M. H. SAMUEL: May I know
whether the Government has made any
investigations as tp whether thig so-
called A1l India Nationalist Christians”
Association is following a certain
political ideology and is indulging in
anti-national activities in the country?

Sart B, N. DATAR: That question
has not arisen. This question related
only as to whether foreign missions
had issued any directive to the church-
es and the reply is that it has not
been so and that one of the Indian

church dignitarieg hag stated that it is
false
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Surt N. SRI RAMA REDDY: We
have seen questions being asked about
certain pastors carrying on activities
against Communists and certain
others carrying on activities against
the Congress.

Sur1 BHUPESH GUPTA: Say, both.

Surr N. SRI RAMA REDDY: Sir, it
is said that the pastor’s main duty is
to save the souls. May I know if these
pastors were intending to save the
souls of these individuals or the poli-
tical organisations also?

Surt B. N. DATAR:
ed question, Sir.

This is a limit-

Smr1 GOPIKRISHNA VIJAIVAR-
GIYA: In view of the fact that our
election laws and criminal laws re-
cently made prohibit religion being
brought into politics—this ig not only
tn the case of Christ'ans but there are
also Hindu maths mandirs, mahants
and sanyasis and also Muslim fatwas
and other things going on—should not

something be done to prohibit all
these?

Suri B, N. DATAR: Sir, that ig a
suggestion for action.

Surt BHUPESH GUPTA: Sir, the
question relates to direction being
given for voting againgt the Congress.
Now, is the hon. Minister aware that
at the time of the elections such direc-
tions or advice in some cases were
also published in the foreign magazin-
es issued by the Catholies?

Sart B. N. DATAR; Sir, I am
dealing only with a specific question;
I cannot answer generally.

Suri BHUPESH GUPTA: It is a
specific thing; it is true. In view of
the fact that this thing happened in
Kerala which the Prime Minister con-
demned, it also happened that simul-
taneously writings gppeared in the
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journals emanating from the Catholie
sources abroad. May 1 know whether
the Government has held any investu-
gation to find out the exact manner in
which the Catholic hierarchy behaved
in order to interfere with the elec-
tions?

Surt B. N. DATAR: Sir, he is
thinkng of his earlier question regard-
ing Kerala. This relates to Andhra
Pradesh,

INCREASE IN THE COST OF LIVING INDEx

*163. Surt M, P. BHARGAVA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
that the cost of living index has re-
gistered an increase of 10 points above
115 and has remained at that level for
more than a year now;

(b) if so, whether Government have
taken any steps to review the position
and consider if an increase in the dear.
ness allowance should be allowed
to Government employees in accor-
dance with the recommendations of
the Commission of Enquiry on Emo-
luments and Conditions of Service of
Central Government Employees 1957-
59, which has been accepted by Gov-
ernment; and

(c) if the answers to parts (a) and
(b) above be in the affirmative, when
a decision is likely to be taken in the
matter?

Tre DEPUTY MINISTER OF
FINANCE (SHRIMATI TARKESHWARI
SiNHA): (a) The average of the

working class consumer price index
figures for the 12 months from Nov-
ember 1960 to October 1961 works
out to 125 (1949-100), the figure for
October 1961 being provisional.

(b) and (c¢) The Government have
undertaken a review and a decision



